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FINAL ORDER NO. 62014/2018
Per : Ashok Jindal
The appellant is in appeal against the impugned order wherein
the refund claim of services used for export of goods has been denied

which was filed under Notification 18/2002-ST dated 07/07/2009.

2. The contention of the appellant is that, initially they could not
supplied the relevant documents with the refund claim but at the
stage of appeal before the Ld. Commissioner (Appeal), they supplied

the documents but the same were not considered. It is noted that
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the refund claim of the appellant is dismissed only on the procedural

lapse.

3. Considering the fact that documents in support of the refund
claim were not available before the adjudicating authority for
consideration. In that circumstances, matter is required to be
remanded back to the adjudicating authority to go through the
documents filed by the appellant in support of the refund claim and
thereafter pass the appropriate order. Accordingly, the impugned
order is set aside and the matter is sent back to the adjudicating
authority for de-novo adjudication of their refund claim, after
examining the documents placed before him, and pass the order in

accordance with the law.

Appeal is disposed off by way of remand.

(Order dictated and pronounced in the court)

Ashok Jindal
Member (Judicial)

kailash



